
FORM G  

 

INVITATION FOR EXPRESSION OF INTEREST FOR 

 

V FORCE TRADING PRIVATE LIMITED (UNDER CIRP) OPERATING IN  

BUSINESS OF TRADING, IMPORT AND EXPOFRT  IN ALL TYPES OF GOODS, 

MATERIALS AND ALL KIND OF MERCHANDISE 

  

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 

SL. RELEVANT PARTICULARS 

1.  Name of the corporate debtor along with 

PAN & CIN/ LLP No. 

M/s. V FORCE TRADING PRIVATE 

LIMITED (Under CIRP) 

PAN : AACCV4449F 

CIN No. U51909MH2007PTC167708 

2.  Address of the registered office 902, Solitaire Corporate Park, Chakala, 

Andheri Ghatkopar Link Road, 

Andheri(E), Mumbai – 400093. 

3.  URL of website N A 

4.  Details of place where majority of fixed 

assets are located 

Andheri, Mumbai 

5.  Installed capacity of main products/ 

services 

Not applicable 

6.  Quantity and value of main products/ 

services sold in last financial year 

Nil 

7.  Number of employees/ workmen Nil 

8.  Further details including last available 

financial statements (with schedules) of 

two years, lists of creditors are available 

at URL: 

Can be obtained by sending email to:  

vforce.cirp@gmail.com 

 

9.  Eligibility for resolution applicants under 

section 25(2)(h) of the Code is available 

at URL: 

Can be obtained by sending email to:  

vforce.cirp@gmail.com 

 

10.  Last date for receipt of expression of 

interest 

December 19th, 2025 

11.  Date of issue of provisional list of 

prospective resolution applicants 

December 24th, 2025 

12.  Last date for submission of objections to 

provisional list 

December 29th , 2025 

13.  Date of issue of final list of prospective 

resolution applicants 

January 01st,  2026 

14.  Date of issue of information  

memorandum, evaluation matrix and 

request for resolution plans to 

prospective resolution applicants 

January 03rd, 2026 

15.  Last date for submission of resolution 

plans 

February 05th,2026 

mailto:vforce.cirp@gmail.com


16.  Process email id to submit Expression of 

Interest 

vforce.cirp@gmail.com 
 

 

 

Date: November 21, 2025                               For V Force Trading Private Limited 

Place: Mumbai 

                                                                                                          
Nitin Om Kothari 

Resolution Professional 

Reg. No: IBBI/IPA-001/IP-P-02310/2020-2021/13477 

                             Reg Address:5A-301, Alica Nagar, Lokhandwala Township,  

Kandivali East, Mumbai-400101, Maharashtra 

mailto:vforce.cirp@gmail.com
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Form No.3  [See Regulation-13 (1)(a)]
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai- 400703
Case No.: OA/661/2025

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

STATE BANK OF INDIA
VS

ANANDA KADAM
(1) ANANDA KADAM, D/W/S/O- ABAJI, Flat No. 211, 2nd Floor, C Wing, Vallabh
Apartment, Datta Nagari, Boradpada Road, Badlapur West, Thane, Maharashtra-421503.
Also At : Rokadeshwar Engineering, Shop No.2, Motiram Pleasure, Near Panvelkar
Society, Badlapur West, Thane, Maharashtra-421503.
(2) MRS. VIJAYMALA ANANDA KADAM, Flat No. 211, 2nd Floor, C Wing, Vallabh
Apartment, Datta Nagari, Boradpada Road, Badlapur West, Thane, Maharashtra-421503.

SUMMONS
WHEREAS, OA/661/2025 was listed before Hon’ble Presiding Officer/Registrar on
16/09/2025.
WHEREAS this Hon’ble Tribunal is pleased to issue summons/notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts
of Rs.2440972/-  (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are
directed as under.-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and/or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 19/01/2026 at 10.30 A.M. failing which the
application shall be heard and decided in your absence.
Given under my hand and the seal of this Tribunal on this date : 19/11/2025.

Signature of the Officer Authorised to issue summons.
Sd/-   (Sanjai Jaiswal)

Registrar, DRT-III, Mumbai

Exh. No.:  13070

To,

Seal

IN THE COURT OF SMALL CAUSES AT MUMBAI 
R. A. E. SUIT NO. 563/898  

OF 2007 

1. The Trustees of the Parsi Punchayet Funds & Properties Bombay. 
2. Mr. Yazdi Hosi Desai (Chairman) Age 49 Years, Occup: Service. 
3. Mr. Muncherji N M Cama 
Age 54 years, Occup: Business. 
4. Mrs. Armaity Rustom Tirandaz Age 64, Occup: Social Worker And 
Physiotherapist. 
5. Noshir Homi Dadrawala Age 54, Occup: Service. 
6. Mr Kersi Jamshed Randeria Age 58 years, Occup: Business 
7. Mr Zarir Manchersha Bhathena Age 63 years, Occup: Chartered 
Accountant. 
8. Mr Viraf Dinshaw Mehta Age 38 years, Occup: Service. Plaintiff Nos 
2 to 8 all Trustees of the The Parsi Punchayet Funds and Properties 
Bombay having their Turst Office situated At 209 Dr D. N. Road, 
Mumbai- 400 001. .... Plaintiffs 

Versus 
1. Mr. Eruch C. Powvalla (Since Deceased) Full name not known Age 
approx 95 years, Occupation - Retired 
2. Mrs. Jer Eruch Powvalla,(Since Deceased) age 88 years, 
Occupation housewife 
3. Mr. Burzeen Eruch Powvalla, (Since deceased) age 46 years, 
Occupation: Unknown 
4. Mrs. Binoy Burzeen Powvalla, age approx. 44 years, Occupation: 
Housewife, 
5.  Mr. Sarveen Eruch Powvalla age approx. 41 years, Occupation: 
Business 
6. Mrs. Susan Sarveen Powvalla, age approx. 39 years, Occupation: 
Housewife 
7. Master Zarvan Sarveen Powvalla, 
a minor age 14 years, through his father and natural guardian Mr. 
Sarveen Eruch Powvalla, the Plaintiff No. 5 all Parsi Indian Inhabitants 
of Mumbai, residing and ; so called having address at Flat No. 7, 
Budilding No. 26, (Batliwalla Block) Old Khareghat Colony, N. S. Patkar 
Marg, Mumbai 400 007 ...Defendants 

To, 
The Defendant No. 5 to 7 abovenamed, 

WHEREAS, the Plaintiff abovenamed has instituted the above suit 
against Defendants praying therein that the Defendants be ordered 
and decreed to vacate and handover, quiet, vacant and peaceful 
possession of the suit premises being Flat No. 7, Building No. 26, 
(Batliwalla Block) Comprising of 3 rooms and kitchen and 
admeasuring approx. 718 Sq. ft. situated at Old Khareghat Colony, N. 
S. Patkar Marg, Mumbai 400 007 as more particularly described in the 
Schedule annexed thereto to the plaint and for such other and further 
reliefs, as prayed in the Plaint. 

YOU ARE hereby summoned to appear before Hon'ble Judge 
presiding in Court Room No. 11, 4th floor, Old Building, Small Causes 
Court, Lokmanya Tilak Marg, Mumbai - 400 002, in person or by a 
pleader duly instructed and able to answer all material questions 
relating to the suit, or who shall be accompanied by some person, able 
to answer all such questions, on the 27th November, 2025 at 11. 00 p. 
m. in the afternoon, to answer the claim; and as the 

day fixed for your appearance is appointed for the final disposal of 
the suit you must be prepared to produce on that day all the witnesses 
upon whose evidence and all the documents upon which you intend to 
rely in support of your defence. 

Take notice that, in default of your appearance of the day before 
mentioned, the suit will be heard and determined in your absence. 
YOU may obtain the copy of the said Amended Plaint from the 

Court Room No. 11 of this Court. 

Given under seal of the Court, this 12th day of August, 2025 
Sd/- 

Registrar

IN THE COURT OF SMALL 
CAUSES AT MUMBAI 
(BANDRA BRANCH) 

MISC. APPEAL  
NO. 05 OF 2016 

IN 
MARJI APPLICATION  

NO. 127 OF 2014 
IN 

R.A.E & R. SUIT  
NO. 167/239 OF 2010 

1. Mr. Chhotelal S/o Bechanram 
Gupta, 
Age 55 years, Occ: Business, 
2. M/s. Ashadevi W/o Chhotelal 
Gupta, 
Age: 52 years, Occ: Business, 
both having Shop No. 6-D-1, R. S. 
N.U., Near Bhavesh Hospital, 
Rickshaw Stand, Jogeshwari Gufa 
Road, Tekadi, Jogeshwari (East), 
Mumbai 400 060.   

... Appellants 
(Org.Defendants) 
V/s 

Shri. Yagyanarayan Gangadin 
Dubey, (Since deceased) 
age & Occ Not known 
Through his C.A. Mr. Udaykant 
Yagyanarayan Dubey, Age 65 
years, Occ: Retired,  residing at 
Room No. 5, Hari Om Sai Chawl, 
Near Vijay Park, Achole Road, 
Achole, Nalasopara (East), Thane 
401 209 ... Respondent 

(Orig. Plaintiff) 
1. Mr. Umakant Yagyanarayan 
Dubey,  
Aged 55 years, Occupation: 
Service, 
2. Mr. Ramkant Yagyanarayan 
Dubey, 
Aged: 53 years, Occupation: 
Driver, 
3. Mr. Udaykant Yagyanarayan 
Dubey,  
Aged 50 years, Occupation: 
Advocate, 
4. Mr. Shrikant Yagyanarayan 
Dubey, 
Aged 42, Occupation: Service, All 
residing at Room No. 5, Harim Om 
Chawl, Achole Road, Nalasopara 
(East), District Palghar, Mumbai 
401 209. ... Respondents 
To, 
The Respondents abovenamed, 

Whereas the Appellants (Org. 
Defendants) have filed Misc. 
Appeal No. 05 of 2016 in Marji 
Application No. 127 of 2014 in R. 
A. E. & R.167/239 of 2010 against 
Respondents (Ori. Plaintiffs) 
praying therein that the records 
and proceedings of the Trial Court 
in the suit as well as in the above 
Application be called for and 
perused and the judgment and 
order passed by the Trial Court on 
22nd December 2015 be set aside 
and for such other and further 
reliefs. 

You are hereby given notice to 
appear in this Court in person or 
by pleader duly instructed on 24th 
November, 2025 at 02.45 P. M. in 
Court Room No. 41, Court of 
Small Causes, Bandra Branch, 
Bhaskar Building, Anant Kanekar 
Marg, Bandra (East), Mumbai - 
400 051, to file your appearance, 
failing which the said Appeal will 
be heard and determined Ex-
parte. 

You may obtain the copy of said 
Appeal from Court Room No. 41 
of this court. 

Given the Seal of this Hon'ble 
Court, this 30th day of October, 

2025. 
Date: 17/11/2025  
Place: Mumbai. Sd/- 

(R. K. Kulkarni)  
Additional Registrar

PUBLIC NOTICE 
NOTICE is given to the public at 
large that SKYI REPLETE 
VENTURES LLP, a limited 
liability partnership registered 
under the provisions of the 
Limited Liability Partnership Act, 
2008 having its registered office 
at Sr No. 274/1 & others, Skyi 
Songbirds, behind Daulat Lawns, 
Four Season road, Village 
Bhugaon, Tal Mulshi, Dist Pune 
412115, as the Developer / 
Promoter has agreed to sell, 
transfer, convey, assign and 
assure unto and in favour of our 
clients the Property mentioned in 
the Schedule hereunder written 
free from all encumbrances. 
ANY PERSON OR PERSONS 
having any claim or interest in or 
to the Property mentioned in the 
Schedule hereunder by way of 
sale, exchange, mortgage, 
(including equitable mortgage by 
deposit of title deeds), lease, 
inheritance, gift, lien, charge, 
maintenance, easement, trust, 
possession, tenancy, occupancy 
or otherwise is/are hereby 
required to make the same 
known in writing along with 
documentary evidence to us at 
Room Nos. 10/11, 4th Floor, 
Central Bank of India Building, 
55, M.G. Road, Fort, Mumbai-
400001, within 14 days from the 
date hereof failing which, the 
claim/s, if any, of any such 
person/s shall be considered and 
deemed to have been waived, 
forfeited, abandon, relinquished 
and accepted that there does not 
exist any such claim or interest in 
the Property mentioned in the 
Schedule hereunder and our 
clients shall proceed with the 
purchase of the property. 

THE SCHEDULE OF THE 
PROPERTY ABOVE 

REFERRED TO: 
ALL THAT (1) Unit No.2301 
admeasuring 1808 square feet 
carpet area as per RERA and (2) 
Unit No. 2302 admeasuring 
1732 square feet carpet area as 
per RERA situated on the 19th 
Floor from ground and 5 (Five) 
car parking spaces in the under 
construction Building to be 
known as “5 AGUADA by SKYI” 
on the plot of land bearing CTS 
No. B/593/1 of Village Bandra, 
Taluka Andheri admeasuring 
about 1641 square meters 
situated at Mount Mary’s Road, 
off Hill Road, Bandra (West), 
Mumbai - 400050 within the 
Registration District and Sub-
District of Mumbai City and 
Mumbai Suburban District. 
Dated this 21st day of November 
2025 

Sd/- 
LJ LAW 

ADVOCATES AND 
SOLICITORS 

(ENGLAND & WALES) 
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